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APPENDIX IV [Rule 8(1)]

POSSESSION NOTICE

(for Imnmovable Property)

Whereas, the undersigned being the Authorised Officer of Nav Jeevan Co. Op. Bank Ltd., Bhawani Saw Mills
Compound, Furniture Bazar, Ulhasngar-421003 [Dist: Thane] under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest (Second) Ordinance, 2002 (Ord. 3 of 2002) and in
exercise of powers conferred under section 13(12) read with Rules 9 of the Security Interest (Enforcement)
Rules, 2002 issued a Demand Notice dated 30-07-2024 calling upon the following:

1. M/s Rose Wines [ Borrower]

Partner:

i) Mrs. Raveena Dharampal Vanjani [Guarantor]

ii) Mr. Dharampal Deepchand Vanjani [Guarantor/ Property Owner/ Mortgagor]

Office Address: Shop No.1& 2, Shree Girija Arcade, Mharal Gaon, P.O. Varap, Kalyan-421103

2. Mr. Vinod Deepchand Vanjani [Guarantor / Mortgagor] is Residing at 101, Regency Palace, Near Sapna
Garden, Ulhasnagar-421003.

3. Mr. Kailash Uttamchand Vanjani [Guarantor] is residing at 301, Shree Krishna Vatika, Block No.A-23, Near
Post Office, Ulhasnagar-421001

4. Mr. Vinod P Jagiasi [Guarantor] is residing at 202, Royal Regency Aptt. Barak No.1908, Room No.8-11,
Sec.40. Ulhasnagar-421005.

to repay the amount mentioned in the Notice issued U/s 13(2) of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act.2002 being Rs.89,15,343=66 (Rs. Eighty Nine
lakhs Fifteen Thousands Three Hundred Forty Three & Paise Sixty Six Only) together with interest from 01-
07-2024 onwards till date of payment within 60 days from the date of the said Notice.

The Borrower firm its Partners/ Mortgagors/ Guarantors having failed to repay the amount, Notice is hereby
given to the Borrower firm its Partners / Mortgagors/ Guarantors and the public in general that the undersigned
has taken Symbolic Possession of the Property described herein below in exercise of Powers conferred on him,
under section 13(4) of the said Ordinance read with Rules therein on this 28th day of January, 2025.

The Borrower firm its Partners / Mortgagors (Property Owners) / Guarantors in particular and the Public in
general is hereby cautioned not to deal with the said Property and any dealings with the said Property will be
subject to the charge of Nav Jeevan Co.Op. Bank Ltd., Ulhasnagar-3 for an outstanding amount of Rs.
60,97,211=98 (Rs. Sixty Lakh Ninety Seven Thousands Two Hundred Eleven and ps. Ninety Eight only)
together with charges, incidental cost and interest @ applicable rate from 01-01-2025 onwards till date of
payment

IDBI BANK LIMITED
Retail Recovery Department, 2nd Floor, Mittal
Court, B- Wing, Nariman Point, Mumbai-400021,
Tel. No.: 022-6127 9365 / 6127 9288/ 6127 9342.

[0 IDBI BANK POSSESSION

CIN: L65190MH2004G0I148838

NOTICE

APPENDIX IV [RULE 8(1)]
POSSESSION NOTICE

For Immovable Propert;
The undersigned being the authorised officer of IDBI Bank Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002)
and in exercise of the powers conferred under Section 13(12) read with rule 3 of Security Interest
(Enforcement) Rules, 2002 issued a demand notice, calling upon the borrowers to repay the
amount mentioned in the notice within 60 days from the date of the receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Physical Possession of the property described
herein below, in exercise of powers conferred on him under sub-section (4) of section 13 of Act
read with rule 8 of the Security Interest (Enforcement) Rules, 2002.
The borrowers attention is invited to provisions of sub section (8) of section 13 of the Act, in
respectoftime available, to redeem the secured assets.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the IDBI
Bank Ltd for an amount mentioned below and interest and charges thereon.

PUBLIC NOTICE

Notice is hereby given on behalf of my
client MR. NIPUN SEETHARAMA
SHETTY that following Agreement in
respect of Flat no. H-106, 1st floor, Veena
Beena Co-operative Housing Society Ltd.,
A. D. Marg, Sewri, Mumbai 400015 is lost/
misplaced and the same is not traceable:

1. Agreement between M/s Jain Builders
&Mr. Ibrahim Yusuf Kazi

The above original Agreement is lost &not
available/traceable, in the event any
person/Bank/Company/financial
institution having any right, tile, claim or
interest, lien, mortgage in respect of the
said flat, may inform the undersigned at
below mentioned office address in writing
with supporting documents within 07 days
from Publication of this notice, failing

www.freepressjournalin

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S LAKE DISTRICT REALTY PRIVATE LIMITED.

OPERATING IN REAL ESTATE ACTIVITIES ON A FEE AND CONTRACT BASIS
(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor

along with PAN/CIN/LLP No.

Lake District Realty Private Limited
CIN: U70101PN2015PTC154662

2. | Address of the registered office

Bungalow No.10, Staveley Road, Near Joes
Mess, Pune - 411001

3. | URL of website

There is no website of Corporate Debtor (CD)

4. | Details of place where majority of

fixed assets are located

As on Insolvency Commencement Date (ICD),
the assets are majorly in form of Intangible
Assets (Development Rights) in Pune.

5. | Installed capacity of main products/

services

The total area for which Development Rights
is assigned to the Corporate Debtor is
67,272 Sq. Mtrs.

6. | Quantity and value of main

products/ services sold in last
financial year

The constructions at the site was suspended
due to the Hon’ble National Green Tribunal
however, the same had been set aside by the
Hon’ble Supreme Court.

Description of the Property/ies
Registered Mortgage of Regd. Immovable Property being all that piece & parcel of Plot of Land No.119 (Part) of|
Sheet No.24, bearing CTS No.30333 (part of old CTS No.11543,11547 & 11549) shown in Survey sheet NO.39
&amp; 24, assessed under Property No.26BO004647600 (Sr.No.26/1457) of Ward No.26, situated Near
Brk.No.727, Room NO.1, Opp. Shiv Ganga Park, Ulhasnagar-3, area adm.265 Sq. Yrds, in the names of Mr.
Dharampal Deepchand Vanjani & Mr.Vinod Deepchand Vanjani.

sd/-

Vijay L. Asudani
Manager (Recovery)
Authorised Officer
Under SARFAESI Act,2002
Nav Jeevan Co. Op. Bank Ltd.
Ulhasnagar-421 003
Date: 28-01-2025

Demand Date of Demand which, it shall be deemed that the said flat 7. | Number of employees/ workmen Company does not have any employee on roll
ﬁ'; Aﬁg‘;’:t Notice | Physical Property Address Notice is without encumbrances of any nature _ i i as per records available with RP.
] Date P i Amt. Rs. whatsoever. 8. | Further details including last available | Information can be sought through
1 | Aditi Kunjal Patkar /| 09.10.2023 | 29.01.2025 | Flat No.502 & 503, Ghorpade | 6941497/-| | Date: 31.01.2025 financial statements (with schedules) | communication to the following email :
Madhukar Hari Heights, Village Manjarli Rakesh P. DOOA of two years, lists of creditors, relevant| E-mail: ip.Idrpl@gmail.com
Sathaye Amb ’th Th 421503' A dates for subsequent events of the
Y moernatn, -thane- ' Advocate High Court process are available at:
Maharashtra 8, Kondaji Bldg. No.3, Nr. Tata Memorial | |["9. | Eiigibility for resolution applicants Information can be sought through
Date: 01.02-2025 Sdi- Hospital, Parel, Mumbai - 400012 under section 25(2)(h) of the Code is | communication to the following email :
Place- Mumbai Authorised Officer, IDBI Bank Ltd. available at : E-mail: ip.ldrpl@gmail.com
10.| Last date for receipt of expression 17th February 2025
of interest

OFFICE OF THE CHIEF ENGINEER, LOWER NARMADA
PROJECTS NARMADA BHAWAN, SECTOR B G SCHEME

NO. 74-C, VIJAY NAGAR INDORE M.P.
Tel. : 0731-2552555, 2552111, Fax : 0731-2554323

BRIEF NOTICE INVITING TENDER
(First Call)

E-Mail - celnpindore @gmail.com

NIT No. 07/Gen/CE/ALIS (O&M)2024-25/ Indore, Dated 27.01.2025

TENDER NO.

Online tender of the following work has been invited on the e-Procurement system Portal website
http://mptenders.gov.in Tender details are as below :-

Name of the work Operation and Maintenance of Alirajpur Lift Irrigation Scheme for 03
years including its pressurized pipe distribution network for irrigation in
35000 hectares CCA on "Turnkey Contract" as per detailed scope of

work But not limited of that).

11.| Date of issue of provisional list of
prospective resolution applicants

20th February 2025

12.| Last date for submission of
objections to provisional list

25th February 2025

13.| Date of issue of final list of 0O1st March 2025

prospective resolution applicants

14.| Date of issue of information 06th March 2025
memorandum, evaluation matrix
and request for resolution plans

to prospective resolution applicants

15.| Last date for submission of
resolution plans

05th April 2025

16.| Process email id to submit EOI ip.Idrpl@gmail.com

Note: The above timelines are subject to grant of extension by the Hon'ble NCLT.
Sd/-
Kedar Mulye
Resolution Professional
Lake District Realty Private Limited
IBBI Registration No: IBBI/IPA-001/IP-P01365/2018-2019/12282

Place: Mumbai
Date: 01.02.2025

Bank of India BOI 7/@\(
Relationship beyond banking
Asset Recovery Department, Mumbai North Zone
Address: Bank of India Building, 2nd Floor, Opp. Natraj Market, S V Road, Malad (West), Mumbai 400 064
Tel No. 022-, 28828080 / 0792, Mob- 7012960954/9689743173
Email- Assetrecovery. MNZ@bankofindia.co.in

E - Auction of properties By Bank of India, Mumbai North Zone, E - Auction Date - 25-02-2025.

Sr. Branch Name & Borrower's Details Property ID & Location of the Reserve price /
No. Phone Number Property (Full Address) EMD (% in Lakhs)
1. | ANDHERI (WEST) Mr. P BALKRISHNAN DRAVID | Flat 103, 1* Floor, Wing A- “Laxmi Nivas Park| ~ 27.82/2.79

(andheriw.mumbainorth@ Outstanding Rs. 31.20 Lakhs + | CHSL", Krishna Township, Ambadi Road,

bankofindia.co.in) Ur?charged Intt+ other incidental | Diwanman Village, Vasai West, Taluka-Vasai,

X charges District - Palghar, 401202.
Mob : 9721830580 Bid AIC No - 000290200000033, | Property 1D BKIDMINZOD0ZDRAVID
IFSC Code - BKID0000002 (Under Physical Possession)

2. | BOISAR Mr. SACHIN KAMLA PRASAD | Flat No. 001, Ground Floor, A Wing, Shri|  23.07/2.31
boisar.mumbainorth@ba | GUPTA Krishna Complex, Opp Sec-VI, Evershine
Lkofindia.co.in) e Outstanding Rs. 33.26 Lakhs + | City, Vasai East, Palghar-401208
Mob : 9401691965 Uncharged Intt+ other incidental | Property ID : BKIDMNZO092SACHIN

' charges (Under Physical Possession)
Bid A/C No - 009290200000033,
IFSC Code - BKID0000092

3. | GOKHIVARE Mr. VIKAS MOHAN THAKUR | Flat 601, 6" Floor, Building No 35, Building ‘D’ 26.65/2.67
(gokhivare.mumbainorth | Outstanding Rs. 24.21 Lakhs + | Avenue Phase 1 Co-Op Hsg Society Ltd.
@bankofindia.co.in) Ur?charged Intt+ other incidental | Global City, Chikal Dogre Road, Virar West,

i charges Dist- Palghar-401303
Mob : 9765069365 | Big AC No - 0131902000003, | Property ID - BKIDO131MNZVIKAS
IFSC Code - BKID0000131 (Under Physical Possession)

4. | PALGHAR Mr. ARCHANA ARVIND SATVI | Flat No 201, 2 Floor, B Wing, Om Sai 7.89/0.79
(palghar.mumbainorth@b | Outstanding Rs 12.15 Lakhs + Nagar CHSL, Opp Khoja Masjid, Near
ankofindia.co.in) Uncharged Intt+ other incidental | railway Track, Palghar East, Dist- Palghar,

Mob : 9349526769 charges 401404.
Bid A/C No -125090200000033, | Property ID : BKIDMNZ1250ARCHANA
IFSC Code - BKID0001250 (Under Physical Possession)

5. | SAKINAKA Mr. PRATAP VITTHALBHAI Flat No. 303 3" Floor, “Madhukunj 8.73/0.88
(sakinaka.mumbainorth@ | WALA Apartment”, S No 24D & 24A, Village
bankofindia.co.in) Outstanding Rs 28.95 Lakhs + | Pasthal, Near Renuka Complex, Boisar
Mob: 7903108154 Uncharged Intt+ other incidental | Tarapur Road, Pasthal, Boisar(W), Tal-

9003053487 charges Palghar-401504
Bid A/C No - 003890200000033, | Property ID : BKIDOO38PRATAP03
IFSC Code - BKID0000038 (Under Physical Possession)

6. | SAKINAKA Mr. PRATAP VITTHALBHAI Flat No. 304, 3 Floor, “Madhukunj 11.70 /117
(sakinaka.mumbainorth@ | WALA Apartment”, S No 24D & 24A, Village
bankofindia.co.in) Bid A/C No - 003890200000033, | Pasthal, Near Renuka Complex, Boisar
Mob: 7903108154 IFSC Code - BKID0000038 Tarapur Road, Pasthal, Boisar(W), Tal-

9003053487 Palghar-401504
Property ID : BKIDOO38PRATAP1
(Under Physical Possession)

The auction sale will be “online E-auction / Bidding through website — https://baanknet.com on 25-02-2025 between 11:00 AM

and 05:00 PM with unlimited extensions of 10 minutes each.

Bidder may visit https:/baanknet.com , where “Guidelines” for Bidders are available with educational videos. Bidders have to complete

following formalities well in advance:-

* Step1: Bidder/ Purchaser Registration: Bidder to Register on e-Auction portal https:/baanknet.com using his mobile no. and E-mail
ID. (PDF(Buyer Manual) describing the step by step process for registration is available for download in the home page under Help
option atthe bottom of the page.)

* Step 2: e-KYC Verification to be done by the Bidder / Purchases.

* Step 3: Transfer of EMD amount to his global EMD wallet: Online / Off-line transfer of funds using NEFT / Transfer, using challan
generated on E-auction portal.

* Step 1 to Step 3 should be completed by bidder well in advance, before e-auction date. Bidder may also visit https://baanknet.com
forregistration and bidding guidelines.

* Helpline Details / Contact Person Details of eBKray:

eBKray Helpdesk Number

E-mail ID

support. BAANKNET@psballiance.com -
support.ebkray@procure247.com

Last date of EMD and KYC submission will be up to 24-02-2025 (subject to website availability).
First bid must be above Reserve Price by Rs. 25,000/- Bid increment value will be in multiple of Rs. 25,000/- for all properties.
Theintending purchasers caninspect the property on 13-02-2025 between 11.00 am and 03.00 pm.

The property will be sold in “AS IS WHERE IS” AND “AS IS WHAT IS” WHATEVER THERE IS CONDITION”.

All properties under physical possession.

25 % of the bid amount including the EMD amount to be deposited within 1(one) day and balance amount within

15(Fifteen) days after successful bidding.

* SAKINAKABRANCH-606, Sir Mathuradas Vadanji Road, Safed Pul, Saki Naka, Mumbai - 400072

* GOKHIVARE BRANCH- Tushar Bunglow, At & PO, Gokhivare, Vasai East, Dist palghar - 401208

* ANDHERIWEST BRANCH- Bank of India Building, SV Road, Railway Colony, Andheri West, Mumbai - 400058

* PALGHAR BRANCH- RavirajApt, Dandekar Marg, Opp UCO Bank, Palghar - 401404

* BOISAR BRANCH- RajaApartment, Boisar - Palghar Rd, Sanjay Nagar, Boisar - 401501

Prospective bidders are advised to peruse the copies of the title deeds within the bank premises and verify the latest

Encumbrance certificate and other revenue / municipal records to exercise diligence and satisfy themselves on title and

encumbrances if any over the property.

7. Bids once made shall not be cancelled or withdrawn. All bids made from the registered user ID will be deemed to have been made
by himonly.

8. Biddershall be deemed to have read and understood the terms and conditions of sale and be bound by them.

9. The sale is subject to the conditions prescribed in the SARFAESI Act, Rules 2002 amended from time to time and the conditions
mentioned above and also subject to pendency of cases! litigation if any pending before any court/ tribunal are arised thereof.

10. The bidders may participate in E-auction for bidding from their place of choice / internet connectivity shall have to be ensured by the
bidder himself. Bank / service provider shall not be held responsible for internet connectivity, network problems, systems crash
down, power failures etc.,

11. The unsuccessful bidder will not get any interest on their bid amount and further no interest will be paid in the eventuality of litigation
onthe bid amount or any other amount paid by the bidder in this process.

12. The authorised officer is having absolute right and discretion to accept or reject any bid or adjourn / postpone / cancel the sale /
modify any terms and conditions of the sale without any prior notice or assigning any reasons.

13. Purchaser shall bear the stamp duties charges including those of sale certificate / registration / charges including all statutory dues
payable to the government, taxes and rates and outgoing both existing and future relating to the property.

14. Buyershallbear the TDS wherever applicable including other statutory dues, registration charges, stamp duty etc.

15. Any society dues which exists on the property (Subject to increase on Monthly basis as per the society’s terms and conditions) is
exclusive of the proposed Reserve Price and shall be borne by the successful bidder.

16. The sale certificate will be issued in the name of successful bidder only.

17. This notice is also applicable to borrower / guarantors and publicin general.

PLACE: MUMBAI

DATE: 01-02-2025

SALE NOTICE TO BORROWERAND GUARANTORS

Dear Sir/Madam, The undersigned being the Authorized Officer of the Bank of India is having full powers to issue this notice of sale and
exercise all powers of sale under Securitization and Reconstruction of Financial Assets and Enforcement of Interest Act, 2002 and the
Rules framed there under. You have committed default in payment of outstanding dues and interest with the monthly rest, cost and
charges etc., in respect of the advances granted by the bank mentioned above. Hence, the Bank has issued demand notice to you
under section 13(2) to pay the above mentioned amount within 60 days. You have failed to pay the amount even after the expiry of the
60 days. Therefore, the Authorized Officer in exercise of the powers conferred under section 13(4), took (Symbolic & Actual)
possession of the secured assets more particularly described in the schedule mentioned above and a sale notice was issued to you by
the respective Branches, even otherwise this Notice is also construed as Notice under Rule 8 (6) under enforcement rules of the Act of
2002. Notice is hereby given to you to pay the same as mentioned above before the date fixed for sale, failing which the property will be
sold and balance if any will be recovered with interest and cost from you. Please note that all expenses pertaining to demand notice,
taking possession, valuation and sale assets etc. shall be first deducted from the sale proceeds which may be realized by the
undersigned and the balance of the sale proceeds will be appropriated towards your liability as aforesaid. You are at liberty to
participate in the auction to be held on the terms and conditions thereof including deposit of earnest money.

PLACE: MUMBAI AUTHORISED OFFICER

Mobile No.
8291220220

Name Landline No.

Helpdesk

S o kN

AUTHORISED OFFICER

Probable Amount of Contract 1378.12 Lakhs (excluding GST)

EMD
Cost of Tender Documents

Date of online Purchase of
Tender documents

On line Submission of bid

Date of Opening of EMD and
Pre-qualification

Financial bid Opening -

10.00 Lakhs
30,000/- (Thirty Thousand Only) (Non-refundable)
27.01.2025, 17:35 to 13.02.2025., 17.30 Hrs.

27.01.2025, 17:35 to 13.02.2025, 17.30 Hrs.
17.02.2025, 10:30 onwards

19.02.2025, 10:30 onwards

The tender documents can be purchased only online from the above website after making online
payment using credit card of Internet Banking Account.
Detailed N.I.T. and other details can be viewed on the above mentioned portal.

Sd/-
(Shyamsunder Raut)
Chief Engineer

G 22420/24 Lower Narmada Projects, Indore
GOVERNMENT OF MAHARASHTRA
PUBLIC WORKS DEPARTMENT
INVITATION FOR TENDER
Tender Notice No. 74 Year 2024-25
Sr. Name of work Estimated
No. Cost
1 Repairs to Plinth Protection, Drainage line, Paver Block at Civil 20,47,204.00

Shipting Site R.M.H. Thane.

2 | Tribal Budget Programme for 2023-2024. Construction of
Madhavipada Bhandarpada Road VR-146 in Taluka Bhiwandi,
Dist. Thane.

3 | Tribal Budget Programme For 2023-2024 Construction of Road
Pimpleshit in Taluka Bhiwandi Dist. Thane

4 | Tribal Budget Programme For 2023-2024.Constrution of Palivali
Revalipada Road Vr-161 In Taluka Bhiwandi Dist. Thane

5 | Tribal Programme For 2024-2025.Constrution of Cement Concrete
Road from Vr 67 Jambhivali to Main Road in Taluka Bhiwandi

Dist. Thane

6 | Construction of Road at SH-83 Uttam Jadhav Farm Jambhiwali (Pa)
to Bartpada Tal. Bhiwandi Dist. Thane

7 | Construction of Road at SH-83 Main Canal Road Jambhiwali (Pa)
to Burupada Canal Tal. Bhiwandi Dist. Thane

8 | Contrction of Road at Tulashi Karanjoti Tal. Bhiwandi Dist. Thane.

9 Tribal Budget Programme For 2023-2024. Constrution Of MDR-48
To Kurhe Road in Taluka Bhiwandi Dist. Thane

20,62,901.00/-

20,62,901.00/-

24,74,785.00/-

33.66,095.00/-

41,86,323.00/-

41,86,323.00/-

42,23.536.00/-
80,20.630.00/-

Date 03-02-2025 to Date. 17-02-2005
Date 18-02-2025 at 14.00 hrs the office of
the Superintending Engineer Thane (PW) Circle. Thane
1. Tender form Condition of Contract Specification and Contract drawing can be
downloaded from of public work e-tendering portal http://mahatenders.gov.in of
work Department Maharashtra i.e.
2. Tender Notice can be seen also on website https//mahatenders.gov.in &
www. Mahapwd.com
No./TD/Tender/ 927
Office of the Executive Engineer
P.W. Division No.1 Thane
Station Road
Date - 28/01/2025
DGIPR 2024-25/6040

1. Period of E-tenders -
2. Date of Opening (If Possible) :-

Executive Engineer
P. W. Division No.1 Thane

FORM NO.16
[See Regulation 34(3)]
BY ALL PERMISSIBLE MODE

e T

OFFICE OF THE RECOVERY OFFICER -l/l1
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai- 400703

RR NO. 486 OF 2016

WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48
OF THE SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH
THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993.

BANK OF BARODA
V/S

MR. JAYWANT VITTAL PATIL & ORS.
To,
CD-1.MR.JAYWANT VITTAL PATIL
Residing At: - Post A-301, Shivsagar Apartment, Plot No. 3, Airoli, Navi
Mumbai-400708 And C/o Ratish Builders & Developer, B-02, Gajanan
Apartment, Plot No. 63, Sector 84, Airoli, Navi Mumbai- 400708.
CD-2. MR. DEEPAK CHAND THAKUR,
Residing At: - Post Marathwada Chawl, Hill No 2, Narayan Nagar, Ghatkopar
(w), Mumbai -400086
CD-3.SHRI. NAMDEV GAJANAN MADHVI.
CD-4 SHRI. GANGARAM GAJANAN MADHVI,
CD-5SMT. GANGABAIAKHADYA MADHVI.
CD-6 SMT. RATNIBAI MORESHWAR PATIL.
CD-7SHRI. BIRBALAKHADYA MADHVI.
CD-8 SMT. INDUBAIDILIP KOLI.
CD-9 SMT.KESARIBAI KANAKOLI.
CD-10.SHRI. RAMDAS AKHADYA MADHVI.
CD-11. SMT. BABIBAIMANOHAR BHOKARE.
CD-12.SHRIRAJESH AKHADYA MADHVI.
CD-13 SMT BARKIBAIDATTU KAWALE.
CD-14 SMT. SAKUBAIRAMJI PATIL.
All Area At Post- Plot No. 63, Hissa No. 63, Sector No. 8a Village Dive,
Mumbai-400612.
Whereas You the C D have failed to pay the sum of Rs. 65,16,021.00 (Rupees
Sixty Five Lakh Sixteen Thousand Twenty One Only) with interest and costs
in respect of Recovery Certificate No.486 of 16 drawn up by the Presiding Officer
onin 0.ANo. 160 0f2012 DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3).
You are hereby prohibited and restrained, until further order, from transferring,
alienating, creating third party interest, parting with possession, charging or
dealing with the under mentioned properties in any manner and that all
persons be and that they are prohibited from taking any benefit under such
transfer, alienation, possession or charge.
DESCRIPTION OF PROPERTY
All That Piece And Parcel Of Flat No 2 B-wing Girnar Chs, Gajanan Apartment
At Dive Navi Mumbai, Taluka And District Thane
Given under my hand and the seal of the Tribunal, on this date: 24/06/2024
Sd/-
@ (DEEPA SUBRAMANIAN)
RECOVERY OFFICER-I
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-3)

EDELWEISS ASSET RECONSTRUCTION COMPANY LTD.
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

Whereas The Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security Interest
(Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount mentioned in the notice
within 60 days from-the date of receipt of the said notice.

Thereafter, Assignor mentioned herein, has assigned the financial assets to Edel Asset R uction Company Limited also as its
own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC"). Pursuant to the assignment agreements, under
Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, fitle and interests of Assignor with respect to
the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect of the financial assistance availed
by the Borrower and EARC exercises all its rights as the secured creditor.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being the Authorised Officer
of Edelweiss Asset R ion Company Limited has taken possession of the property described herein below in exercise of powers conferred on him
under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on the date mentioned against each property.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be

POSSESSION NOTICE

TATA CAPITAL HOUSING FINANCE LTD.
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai 400 013
CIN No. U67190MH2008PL 7552 Contact No. (022) 61827414
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
(As per Rule 8(1) of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital
Housing Finance Limited., under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued a demand notice dated
as below calling upon the Borrowers to repay the amount mentioned in the
notice within 60 days from the date of the said notice.
The borrower, having failed to repay the amount, notice is hereby given to
the borrower, in particular and the public, in general, that the undersigned
has taken Symbolic Possession of the property described herein below in
exercise of powers conferred on him under section 13(4) of the said Act read
with rule 8 of the said Rules.
The borrower, in particular, and the public in general, are hereby cautioned
not to deal with the property and any dealings with the property will be
subject to the charge of the TATA Capital Housing Finance Limited, for an
amount referred to below along with interest thereon and penal interest,
charges, costs etc. from date of demand notice.
The borrower's attention is invited to provisions of sub-section (8) of Section
13 of the Act, in respect of time available, to redeem the secured assets.

Loan Account No. : TCHHL0698000100162313/ TCHIN0698000100163969

Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) : Mr.
SANJAY VASANT PATILAND Mrs. SEJAL SANJAY PATIL

Amount & Date of Demand Notice : Rs. 25,66,082/- (Rupees Twenty Five
Lakh Sixty Six Thousand and Eighty Two Only), 05.11.2024.

Date of Possession : 28.01.2025

subject to the charge of the Edel Asset R uction Company Limited for the amount mentioned below and interest thereon.
Sl Name of  |Name of |Loan Account Borrower Name & Date of Demand | Date of [Possession
No| Assignor Trust Number Co-Borrower(s) Name Notice & Amount |Possession| Status
Religare Housing 1) Mr. Ashish Pravin Thakkar (Borrower) 2) 03 .
1 Development EARC XMHD- Mrs Pratima Pravin Thakkar (Co-Borrower) 04 0:;2023 30-01-2025 Physical
' Finance TRUST | VIR000748 3) Mr. Mayur Barish Joshi (Co Borrower) % 2218.879.75- Possession
Corporation Ltd SC-421 90 and 4) Big Money (Co borrower) P

DESCRIPTION OF PROPERTY: All the piece and parcel of the Flat No. 206, Adm. area 37.46 Sq. Mtrs. Carpet on 2nd Floor, in B Wing of
the Building No. 09 known as "Samruddhi", in Complex Knows as "Amrut Residency" bearing Survey No. 47/1, 2, 3A, 3B, 4/1, 4/2, 48/2, SA,
SB, SC, 6, 40/2 situated at Village: -Saravli, Taluka & Dist. Palghar Boundaries: - South - Bldg. No. 10 North - Internal Road West — Open
Land East - Bldg. No.8.

Description of Secured Assets/Immovable Properties: Flat No. A/201,
on the Second Floor, admeasuring about 330 Sq. fts. Super built up area
equivalent to 30.66 Sq. Mtrs. Super Built Up Area in the building known as
Gayatri Krupa Co-Op. Housing Society Ltd., constructed on plot of land
bearing Old Survey No. 114, New Survey No. 99, Hissa No. 1, At Revenuwe
Village Khari, at Cabin Road, Near Saraswati High School, Bhayander
(East), Taluka & District Thane, Maharashtra- 401105, within the limits of
Mira Bhayander Municipal Corporation in the Registration District, Sub
District Thane/Bhayander.

Loan Account No. : 9943865

Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) : Mr.
HRUDAYNATH S JADHAV AND Mr. AMAR SAYAJI JADHAV

Amount & Date of Demand Notice : Rs. 54,10,429/- (Rupees Fifty Four
Lakh Ten Thousand Four Hundred and Twenty Nine Only), 11.11.2024.

Edelweiss EARC 1) Mr Tarashankar Ramsambhar Singh 29.06.2021 .
2. | Housing Finance | TRUST | LMUMOHLO0D| g o ouery9) s Babita Singh & 28-01-2025 | Phvsical
Limited SC-459| 0056451 (“Co-Borrower”) % 55,09,429.12ps P

Description Of The Property: All The Piece and Parcel of the property bearing Flat no 804 admeasuring 36.23 sq mtr carpet area & Flat
no 805 admeasuring 36.23 on 8th floor in “A” Building no 16, Unique signature in the building known as Sanghvi clock tower constructed on
land or Ground bearing survey no 225 Hissa no 1A admeasuring 11,950 sq mtrs i.e. equivalent to 14,280 sq yrds or Thereabout survey no
88 Hissa no 1/1 survey no 89 hissa no 1 & 3 situate, lying and being revenue village Godbunder, Taluka and thane dist in the registration
dist and sub dist of thane: Boundaries: North: Open Plot South: Main Road East: Building West: Fortune Height.

Date of Possession : 30.01.2025

Description of Secured Assets/Immovable Properties: Flat bearing No.
204, on the 2nd Floor, admeasuring 578 Sq. Ft. Carpet area in Wing- F, in
the building known as Guru Atman, Village Gauri Pada, Taluka Kalyan,
Thane District, Maharashtra—421301.

ICICI Home EARC NHMUMO0000 1) Mr. Chandan Subhash Gupta (Borrower) 12.03.2023 Physical Loan Account No. : TCHHF0696000100151149
3. Finance TRUST | ™ cog7g | 2 M. Sapan Subhash Gupta (“Co-Borrower’) & 30-01-2025 | o cession| [Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) : MR,
Company Limited | SC - 448 3) Mr. Subhash Gupta (Co-Borrower) Rs.18,42,378.69 CHETAN LALJI BHANUSHALIAND Mrs. CHANDA LALJI BHANUSHALI

Description Of The Property: All That Residential premises bearing Flat No. 4, on ground floor in "C-4" Wing, admeasuring about 550.00
Sq.ft, i.e. 51.11 Sq. Mtrs. Built-up, the Building known as “TRIVEDI NAGAR” and society known as "SH1TLADEVI CO-OP HSG SOC LTD"
which is constructed on land bearing Survey No. 7, situated at Village Saravali, Tal. Palghar, Dist. Palghar.

Amount & Date of Demand Notice : Rs. 11,60,438 /- (Rupees Eleven Lakh
Sixty Thousand Four Hundred and Thirty Eight Only), 06.11.2024.

; : EARC 1) Mr Eden Enterprises (Borrower) 15.07.2021 .
HDB F |
4, Hnancel | TRUST | 1652606 | 2) Mr-Manoj Varyaldas Bathija (“Co-Borrower”) & 30012025 | Phvsical
Services Ltd . ; i Possession
SC-410 3) Mr. Lavina Manoj Bathija (Co-Borrower) | ¥ 57,10,035.26ps

Date of Possession : 30.01.2025

Description Of The Property: All The Piece Or Parcel of Residential Flat on Basement Floor, Area Admeasuring 1275 sq.ft. (Build Up) in
Mangal Murti Apartment”, Constructed on Block No.A-479/957, Ulhasnagar-421004, Situated at Ulhasnagar-4. City Survey No.20734 and
20735, Taluka & Sub Dist. Registration, Ulhasnagar, Sub Dist. Registration Thane, Dist. Thane, Maharashtra. Bounded by East: Main
Station Road; West: Passage & Galli; North: Passage & Galli South: Block No. 478, Ulhasnagar-4.

Description of Secured Assets/Immovable Properties: All that Flat
bearing No. B/304, admeasuring 40.72 Sq. Mtrs. In CORAL Building in the
Project namely Sanghvi S3 Paradise, lying being and situated at Village
Asangaon, Taluka Shahapur, District Thane.

Loan Account No. : TCHHL0636000100071400, TCHHF0636000100071054
& TCHIN0289000100062183

Magma Housing
Finance Limited.

Physical

5. y
Possession

EARC 1) Ramnarayan Das (Borrower) 05-02-2020
HM/0458/H]| 3 28.01.2025

TRUST & ¥16,83,872- as
SC-370 161100043 2)Reena Ramnarayan Das on 5.02.2020

Name of Obligor(s)/Legal Heir(s)/Legal Representative(s) : Mr. Ananda
Nana Kumbhar And Mrs. Priyanka Sadanand Sarvankar

Description Of The Property: All That Flat And Shop Premises Bearing Numbar 101 On The 1st Floor Admeasuring Built Up/Super Built
Up 500 Sq.Ft. Area Is Buliding As Known As ‘D’ Mello Apartment Constructed Gaothan Land Bearing House Number 154 Lying Being And
Situated At Village Aghashi (Takka Pada) Within The Area Of Vasai Virar City Municipal Council, Taluka And Registration Sub District : Vasai
li, Virar District And Registration District Thane, Maharashtra.

Amount & Date of Demand Notice : Rs. 32,48,440/- (Rupees Thirty Two
Lakh Forty Eight Thousand Four Hundred and Forty Only), 06.11.2024.

Date of Possession : 30.01.2025

Place: Mumbai Sd/- Authorized Officer

Date: 01.02.2025 Edelweiss Asset Reconstruction Company Limited

@Edelweiss

Asset Reconstruction

Description of Secured Assets/Immovable Properties: Aresidential flat
being Flat No. 406, on the Fourth Floor, admeasuring 489 Sq. Ft. carpet
area in the building known as “Ruby”, A-Wing, in the project known as “Jewel
Arista”, lying and situate at Village Sonivali, Tal. Ambernath, District Thane,

within the limits of Kulgaon- Badlapur Municipal Council.
For Tata Capital Housing Finance Limited

Date: 01.02.2025

Place: Mumbai Sd/- Authorised Officer
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Form No. INC-26
[Pursuant to rule 30 of the Companies
(Incorporation) Rules, 2014]
Before the Central Government Western
Region In the matter of sub-section (4) of
Section 13 of Companies Act, 2013 and clause
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PRO NO 57/25 dt.30.01.2025 TR ST (FmTe)

(a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of Aarjav Commodities Private
Limited having CIN: U52100MH2009PTC195086
Registerad Office: Shp-19 Grd FIr, Nna MR,
No.2, Oshiwara, Andheri (West), BHD Shreej Hotel,
Mumbsai City, Mumbai, Maharashira - 400053
Applicant
Notice is hersby given to the General Public that
the company proposes to make application to the
Central Govemnment under Section 13 of the
Companles Act, 2013 seeking confimation of
alteration of the Memorandum of Association of the
Company in ferms of the special resclution passed
at the Exira ordinary general meeting held on
January 31, 2025 to enable the company to change
its Registered Office from “State of Maharashtra "
to“State of Telangana”.
Anyperson whose interest is likelyto be affected by
the proposed change of the registered office of the
company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investcr complaint form
or cause 1o be delivered or send by registered post
of hisher objections supported by an affidavit
stating the nature of hisher interest and grounds
of cpposifion to the Regional Director, Westem
Region, at the address Everest 5th Floor 100
Marine Drive, Mumbai - 400002 within fourteen
days of the date of publication of this nofice with a
copy to the applicant company at its registered
office at the address menficned above.
Far and on behalf of
Aarjav Commedities Private Limited §
Neha Anand Kapadia, Cirector. DIN: (5130490
HArkdress: 1-3-1030, Flzt Mo, 703, Alpine Towers, Kavadiguda,
Marriot Hotel, Hyderabad, Telengana - 500003
Date: 01.02.2025. Place: Mumbai
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[Pursuant to rule 30 of the G 0ot et e, s o, 9 — w00 0%

(Incorporation) Rules, 2014]

Before the Central Government Western
Region In the matter of sub-section (4) of
Section 13 of Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of Bellus Sales Private Limited
having CIN: U51909MH2012PTC232090

Registered Office: Shp-19, Grd Fir, Nna M.R
No.2, Oshiwara, Andheri (West), BHD Shreefi Hotel,
Mumbai City, Mumbai, Maharashira- 400053
Apolicant
Notice is hereby given to the General Public that
the company proposes to make application Lo the
Central Govemment under Section 13 of the
Companies Act, 2013 seeking corfirmation of
alteration of the Memorandum of Association of the
Company in terms of the special resolution passed
at the Exfra ordinary general meefing held on
January 31, 20250 enable the company lo change
its Registered Office from “State of Maharashtra "
1o *State of Telangana®
Any person whose inferestis likely to be affected by
the proposed change of the registered office of the
company may deliver either on the MCA-21 portal
(www.mca.govin) by filing investor complaint form
or cause 1o be delivered or send by registered post
of hisher objections supported by an affidanit
stating the nature of his/her interest and grounds
of opposition fo the Regional Director, Westem
Region, at the address Everest 5th Floor 100
Marine Drive, Mumbai-400002 within fourieen
days of the date of publication of this nofice with a
copy to the applicant company at its registered
cffice at the address mentioned abave.
For and on behalf of
Bellus Sales Private Limited
Neha Anand Kapadia, Director. DIN: 05150490
Adrress: 1-3-1030, Flat No. 703, Alpine Towers, Kavadiguda,
Marriot Hotel, Hyderabad, Telangana-500003
Date: 01,02.2025. Place: Mumbai
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SRM E-TENDER NOTICE

MSETCL mwtes d|g|tally signed online bids for following tender
through SRM E-tender process in two bid system from registered
contractor on website http://srmetender.mahatransco.in for
following work

S.N

Tender No. & Description

1

Ambazari, Nagpur.

Annual Maintenance Contract of Air conditioners at ALDC,

Tender Spec. No. SE/ALDC/NGP/T/M-02/25-26 RFx No-
7000035031 Estimated Cost:
6,096.15 Tender Fees: 500.00 (GST Extra)

Rs. 6,09,615.00 , EMD- Rs.

Download of Tender documents.

01/02/2025 to 16/02/2025

Due date for online submission
oftenders

16/02/2025, 23:59 Hrs

Tender Opening (Technical)
Tender Opening (Commercial)

17/02/2025, 10:00 Hrs if possible.
17/02/2025, 14:00 Hrs if possible.

Contact person: Superintending Engineer, Area Load Despatch
Centre, Ambazari, MSETCL, 8th mile, Amravati road, Wadi, Nagpur
—440023 Tel No. 8554993676 Email: sealdc8100@mahatransco.in

Superintending Engineer

Area Load Despatch Centre, MSETCL, Ambazari, Nagpur
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MAHATRANSCO E-TENDER NOTICE

MSETCL invites online bids (E Tender) from registered
contractors/ agencies on Mahatransco SRM-E-Tendering
website https://srmetender.mahatransco.in for following works.
Tender No:- EE/EHV/O&M/DN-I/T/SRM/E-Tender-68 /2024-25
RFX No: 7000034776
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